
2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (झ)  ड3ेटल एजुकेशन �ोHाम फ�स का बने रहना; और (ञ)  उपरो� स ेअ)जत Iयाज से आय। 2. यह अिधसूचना इन शतL के अMयधीन �भावी होगी �क ‘राज-थान -टेट ड3ेटल काउंिसल,’- (क) �कसी भी Oावसाियक गितिविध म� शािमल नहP होगा; (ख) िविन6द7 आय के संबंध म� �>याकलाप और िवशेष आय क� �कृित, िव�ीय वषL के दौरान अप/रव)तत          रहगेी; और (ग) आयकर अिधिनयम, 1961 क� धारा 139 क� उपधारा – 4(ग) के खंड (छ) के �ावधान के अनुसार आय क�  िववरणी दायर करेगा। 3. यह अिधसूचना िनधा1रण वष1 2017-2018 और 2018-2019 के िलए लागू समझी जाएगी और िनधा1रण वष1 2019-2020, 2020-2021, 2021-2022  के िलए लागू होगी।  [अिधसूचना सं. 46 /2018/ फा. सं. 300196/13/2017-आईटीए-I] िवनय शील गौतम, अवर सिचव  OाUया?मक Vापनः- यह �मािणत �कया जाता ह ै�क इस अिधसूचना को भतूलWी �भाव से लागू �कए जाने से कोई भी Oि� �ितकूल Xप से �भािवत नहP होगा। 
 

 

MINISTRY OF FINANCE 

(Deparment of Revenue) 

CENTRAL BOARD OF DIRECT TAXES 

NOTIFICATION 

New Delhi, the 14th September, 2018 

S.O. 4860(E).— In exercise of the powers conferred by clause (46) of section 10 of the Income-tax 

Act, 1961 (43 of 1961), the Central Government hereby notifies for the purposes of the said clause, ‘Rajasthan 

State Dental Council’, Jaipur, a body constituted by the Government of Rajasthan, in respect of the following 

specified income arising to that body, namely:— 

 

(a) sale of application form; 

(b) renewal fees of Dentists, Dental Hygienists and Dental Mechanics; 

(c) fees of good standing; 

(d) Dentist provisional registration fees; 

(e) Additional qualification fees; 

(f) late fees; 

(g) no objection certificate fees; 

(h) re-issue of certificate fees (duplicate certificate fees); 

(i) Continuing Dental Education Programme fees; and 

(j) interest income accrued on above. 
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2. This notification shall be effective subject to the conditions that Rajasthan State Dental Council, 

Jaipur,— 

 

(a) shall not engage in any commercial activity; 

(b) activities and the nature of the specified income shall remain unchanged throughout the 

 assessment years; and 

(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) 

  of section 139 of the Income-tax Act, 1961. 

 

3. This notification shall be deemed to have been applied for the assessment years 2017-2018 and 2018-

2019 shall apply with respect to the assessment years 2019-2020, 2020-2021 and 2021-2022. 

 

[Notification No.  46 /2018/ F.No.300196/13/2017-ITA-I] 

VINAY SHEEL GAUTAM, Under Secy. 

 

Explanatory Memorandum:—It is certified that no person is being adversely affected by giving 

retrospective effect to this notification. 
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